IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HfDERABAD BENCH

AT HYDERABAD

DATE OF_ORDER 3 26,9,2000

Between g-
D.Hanumantha Rao

««sADPlicant
And

1, The Pirector General,
Dept. of Telecommunication,
New Delhi.

2. The Chief General Manager, Telecom,
AP Circle, Hyderabad.

3. The Chief General Manager, Mahanagar
Telephone Nigam Ltd,, Mumbai,.

4. The General Manager, Telecom District,
Rajahmundry.

« s sRespondents

Counsel for the Applicant : shri ¥,Vvenkateshwar Rao

(1]

Counsel for the Respbndents

CORAM:

THE HON'BLE SHRI R,RANGARAJAN : MEMBER {A)
THE HON'BLE SHRI B,S,JAI PARAMESHWAR : MEMBER (J)

(order per Hon'ble shri R.Rangarajan, Member (A) Y

...2.

d)

31

shri B,Narasimha Sharma, Sr.cGsc



i

3D

(0rder per Hon'ble shri R,Rangarajan, Member (A) ).

Heard Sri K.,Venkateshwar Rao, learned counsel for the
applicant and Sri B.N,Sarma, learned standing counsel for the

respondents,

2. This O0.A., is covered by order passed in 0a 1732/98
ordered on 26,9,2000, The directions issued in 0A 1732/98 holds
good in this QA also, All recovery orders have been set aside.
The respondents are directed to follow the directions issued in

0A 1732/98 disposed of on 25.9,2000.

\

[ d
3. 0.A)J0rdered accordingly. No order as to costs,
WI PARAMESHWAR) (R. RANGARAJAN)
w‘j. ember (J) Member (A)
Dated;26th september, 2000, ]
Dictated 1in Open Court, &ﬂ

avl/
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